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Devadas Abnhel & 17 Ors

working undar P.W.I.()

Cantral Railway, A

Panvel. .. Apnlicants

VSe

1. The Chief cngine:r,
South Construction,
Central Railway,
Bombay V.T,

2, Divisional Railway Janager,
Central Railuay,
Bombay V.T,

3. The Exccutive Engine-r,
Construction,
Central Railwavy,
Panvel.

4, The Permanent Way Inspector(il)

Central Railway,
Panvel, .. Respondants

Coram: Hon'ble Shri Justice U.C,Srivastava,
Vige~Chairran

Hon'ble Shri il,Y.Priolkar,
Aﬂemb@r(A)

Appearancess

1. vr.o.V.Gangal
Advocate for the
Applicant.

2. dr.J.G.5awant
Counsel for the
Respondents.

ORAL JUDGUENT @ Dates 11=11~1991
{Per U.C.Srivastava,Vice-Chairman {

Aalthough a number of réliefs have been
claimed in this apsplication but the facts are identinzl
to the facts mentioned in 0.4.492/90 which has b=en
decided by the bench of this Tribunal alonc with
other cases, Jearned counsel for the applicant,
in the instant case, confined only to two relieck
viz. grant of temporary status after six months of
continuous service and grant of TA/DA if they travel

beyond 8 kms.
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2. In view of tha fact that this

matter has already been decided in C.A.

!

492/90 in which both the reliefs have been
considered by us and finally decided we also
decide this case in terms of reliefs granted

in 0.A4.492/90.

3. Accordingly we divect that the

judgmaent in 0.A.492/90 ghéll also form part
of this. j

udgment so far as the rezliefs claimed
in this application. The application is

accordihgly disposaed of with no order as to

costs. , )
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